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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

. beimg treated lecally iam the adjeaining state

Qrder dafted 9,9,95

Heard Mr.P.K.Padhi, ld.Coumsel appearing
fovrA the Applicant amd Mr.S.B.Jema,ld,2ddl,
Stamding Ceunmsel appearimg fer the Respendents.
and perused the materislis placed em r=cerd.

Sri Sadamanda Jagat was serbiag as ever-
secr Mails in the Pestal Deparuneant eof Gevt,
of India, He belomgs te village Beden im the
backward & Nuapada district eof Oﬂ.ssa. It
appears) he died prematurely, while still ia

service, ér 6,4,93, It is alleged that he

~ died of eancery which factum ,a8 it appears

frem the ceumter filed by the Departmemt, was
, |
mot knewm te his autherities im Pestal depart-
ment., Mr.Padhi,Ld.Coumss]l fer the applicant

states that the peer man (Sadananda Jagat)was

of @hattisgarh, It is met kmewn whether dur-

ing his treatment he received the free alle-

. wamc® frem the Autheorised medigal e fficer.

It is equally met kmewn as te whether he eet
reimbursement of the expenses imecurred _’lify“:ﬁ
in eoﬁrse of his medical treatmest, Mr.Padhi
1d.Ceunsel fer the Applicant is alse met in a
pesitien te threw emsugh light/te substamtiate
.aiy of such claimgy The prematur"e death of
sald Sadamanda Jagath (whe was etherwise due ts
centinue in service upte the end of May of
201:SN te fa&?fa\«il superannuatien frem ser-
vice)/\w /\his wdf[;f u':)‘?ﬁ m %aagor schee 1/
cellegs going sons),sc claim fer cempassiemate
empleyemagt te ewer ceme the distress _eomli-

tionm of the family, It is the case of the

Applicant (Kishere Kumar Jagath s/e late
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Sadamanda Jagath)that in ceurse of the treat-
ment of Sadamanmda (fer his ecancer/kidmey fai-
lare allmenmts)the family had te imcur = a
heavy lean ef abeut Rs, 3 1akhs;ai which are
yet tebe cleared uW® by the distress family, ‘
The claim eof the distress family te previ-
de a cempassienate appeintment te the appliea-
at Sri Kidhere Kumar Jagath havimg beer turned

down by the Cirecle Relaxatien Cemmittee of

Orissa Pestal Circle, the Applicamt 8ri Kishe

has filed the preseat 0O.,A, under Sectien 1° of
the AT Act,1985. '
By filimg ceunter the Department has peinmt

ed eut that me ioubt, the family ef the appli-

- gant 1s in distress but sine= mere distress

families were there (with claim ef cempassiena-
te emp l’oyment) ‘the Cirecle Relaxatien Cemmittee
decided te give cempassismate anpeintment te

mést deserving case as against the '5% of

 vacamey.

In ceurse of hearimg of this O.A./ Mr,Padhi

Ld.Counsel for the Applicant poinmted eut that,

while::l.gurilg the éése of the applicant, the
departm'en.ﬁ extended the @mrusiolate appeint
ment bemefits te eme Sri S.IE.Pradhan, S/e.
Léte, R.K.P‘radhan and te ?& sri Kedar Gury, s/
late B, D.Gurw discrimimaterily, In erder te
egamine this aspect of the matter, this case
had te remaim part heasd and the department
was asked te preduce the materiais te shew
that there was peally me dlserimimatien,
Teday Mr.S.B.Jema,Ld.Ceunsel for the Res~

pondents-department preduced the mimutes of
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Circle Relaxation Committee, Relevant portion‘
of which brings as umder: ‘

“Sri Sddhir Kr.,Pradham, sem of late R,K.
Pradhan, Ex-APM A/C3, Keemjhagarh H.0,
The family has the liability ef widew amd
education of twe mimer sems and applicant
himself, The efficial died due te a fata.
accident at the werk place im Keemjahar
HO, Hemce deserves special cenmsideratien,

> 88645 4

“Under this catege 20 cases ag per Anne-
xure=1II were censidered, The case of
Sri Kedar Gury, sem ef late B,D,.Gury,EX-
ASP (Iave)C.,0. has beem appreved, The lia
bility ef the family censists of maimtema
nce of widew, education of ome mimer sen
and eme umnarried daughter apart frem the
applicant. Sri B.DP.Guru,Bx-ASP (Iavm)C,.0,
died im a fatal read accident while om
duty at Cuttack, Hemce this case is beim
considered on special cempassienmate greu-
nd and appreved,"

The Cirele Relaxétion Committee considered
the case of Sri Sudhir K.Pradham tebe a mest
deserving case for lis father RoK.,Pradhan died
im ap accidemt leaving behimd the widew and
twe ether mimer sems, The Circle Relaxatien
Cemmittee alse cemsidered the case of Kedar

- Guru S/e B.P.Guru tehe mest deservimg on5 than
the case of the applicantyheeause_I.B.Gurﬁ
died in & read accident while still en duty at
Cuttack leaving béhind the wddew and a mimer
som proéecuting education and ome um-married
daughter,

| It appesrs the aferesaid twe cases receivad
special censideratien in the peculiar faets
eircumstances of the case and this Tribuna%}n.
reing an Appel%ate Aﬁ@hority/eanmot say that
the discre£{::/<exereised im faweur of afere-
sald Sudhir K.Pradhan and Kedar Guru was im-
preper. A plaim cempagisem of the easé of the

applicant with that ef the Sudhir K,Pradhan
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and Kedar Guru gives an impressiem alse that
these twe cases are mere deservimg than the
case of the applicant,

Simce it is the pesitive case of the depa-
rtmert that the ether twe cases were
mere deservimg tham the case of the applicant/
thosg twe persons'larvasri' Sudhir amd Kedar
we:;/\gLen empleyment as against 5% vacamcies
appreved fer cempassiemate empleymmnt,

Hewever while partimg with the case, Mr,
Padhi,Ld.Coumsel fer the Applicant has peinted
eut that the fami ly’of late BDadamanda Jagat
is in pemury becaiise o f the heavy lean incurr-
ed by the family for treatment ef late Sadama-
nda, A3 it appears Sadamanda, & man ofo,:baeek-
ward vil‘lage of muapada of Orissa, did met
fimd emvu@h time te impress upem his autheri-
ties te cet preper medical treagment im a
proper mamner; fer which he had te ba taken
te seme hospital in Chattisegarh anfd'"' died prew
maturely witheut claiming any medical reimbur-
sement, It is fer the autherities ef the
Pestal dupartment‘to‘ leok te the said grievi-
nces of the applicant/Sadaranda’s family andA
:I.n exercise of the discretion/they may eive :
post -facte appreval te the treatments received
ry the Bx-servamt Sgdanamda and reimburse soeme
of the expenses of the cancer treatment &s
due and admissimle unmder the rules, The appli.
cant/ and the €amily of the Sa‘ananda may, fﬁ/m{o:
meve the higher autherities of the pestal

department te grant pest-facte sarctiem fer

reimbursement of medical expenses of Sadananda
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egpected that the authorities te de well in
examinimg the said grievance of the family ef
late Sadamanda and give necessary relief as
due apd admissible gnder the rules,

With the aferesaid observatiqla/ this 0.A,

stands dispesed of witheut makimg any direct
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and, while partimg with this case, it is

relating te cempassienate empleymmnt.

Send cepies of this erder te the Applicant
and te the Respendents in the address @iven
im the 0,A, and free cepies ef this epder be

alse hgnded ever te the Ceunsel appearing fer

betk the parties,




